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Subject; SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the cooy of 

Th1TERIf1 ORDER pased by this Tribunal in the above said application 
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nF01.E THE CNTFAL A3T11'IISTFATI'JE TRIBUNhIL 
BANOAL 01E 

DATE7 0 THuS THE 3th DAY LF UCTCBF, 1967 

Present : Hon'ble Sri P.Srjnjvasan 	 Member (A) 

Hon'ble Sri Ch.Famakrishne lao 	niembar (j) 

T .5 .Natesan, 
Mest. Post r1ster, Channapatn, 
Banralore District, 
Eancualore. 	 ... 	 Applicnt 

( Sri 1.F.chi 	 •,. 	Mdeocate ) 

v. 

1 • The Dir actor, Po.tal Services, 
C/o 0/c the Post r1ter 
re - ral, Frnatka Circle, 
Eancalor e. 

2. The Po.t Mc. star Oenalal, 
Varnataba Circle, 
Ec.nalore. 	 ••• 	 Fespondants 

( Sri S.J.Ho 	 •.. 	dvocts ) 

This appliction has come u before the 

Tribunal tody. Hon 'ble Si i Ch.Femaki ishna lao, 

rmber J) made the fo1lowinc 
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The applicant, who was woI inc as ssistant 

Postmaster at Channapatno branch till 24.7.1937, when 

he eas retired from service under rule 43 of the 

Central Civil Services (Pension) FuleE, 172, iS 

acrrieved with oidr dated 24.4.137 (nnexur2 .. p 

passed by the Director of Postal Sarvicas, banalore 

Fespondent-1 ) with three months' notice. 

2. 	 SrI fl.h.Mchar, learned counsel for the appli- 

cant, submits that there was no material on the basis of 
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which the authorities could come to the conclusion that 

it was in 'ublic interest to retire him. The recoid of 

the confidential report of the applicant shows that on 

three or four occasions in recent years the applicant was 

punished after institution of disciplinary proceedings in 

respect of venial offences and there was nothing so serious 

as to justify the applicant's retirement. The purposeof 

the confidential report is to help a Government servant to 

improve his performance. The applicant was not given an 

opportunity from time to time to improve his per formane 

and the colourless ranarks in his confidential report 

were nct made knowil to him. If he knew that these remrks 

would become the cuse of his retirement, he would hav 

been more ccreful. 

Sri e.Jasudeva Rao appearing for the respn—

dents submitted that the character rolls of the applicant 

over the years and particularly in the last five years 

were either adverse or of indifferent quality. The appii—

cant's integrity was also not totally above board. The  

authorities, therefore, considered the question of his 

retirement from both points of view, namely, that he had 

become ineffective and that he could not be totally relied 

upon. It had, therefore, been established that it was in 

public interest to retire him and this Tribunal should not 

interfere with the impugned orders 

Haviro heard both sides and perused the rjecord 

of the confidential report of the applicant and the minutes 

of the Review Co-ilf~ 114ttelS . I612tincl to the applicant, we are 
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satisfied that this was a case where the provisions for 

retjijnu a Government servant from service hid been properly 

followed. We find that the character rolls of the applicant 

in the last five years before he was retired show thct he 

was not pulling his weicht in the perforinarece of his duties 

and he was not totally reliable either. The number of 

occasions on which he ot involved in disciplirery proceed—

my is also an indication of his inability to contribute 

effectiiely to the work. I view of this, we see no 

reason to interfere with the impuLned order. 

5. 	 In the result, the application is disnissed. 

partia to bear their own costs. 
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